
HIGH COURT OF IHARKHAND, RANCHI
NOTIFICATION

THE O4th APRIL, 2025

ruo lO6 n. In exercise of powers conferred under Sub Section (3) of Section 09 of the Bharatiya

Nagarik Suraksha Sanhita, 2023, the High Court is pleased to confer upon the Officers named in

Column No.2 of the table given below, the powers of a Judicial Magistrate of the 1't Class for the

Dishicts noted against their respective names in Column No.3 of the table.

Further, in exercise of the powers conferred under Sub Section (1) of Section 10 of the

Bharatiya Nagarik Suraksha Sanhita, 2023, the Officers named in Column No.2 are appointed as

Chief Judicial Magishate for the Dishicts noted against their respective names in Column No.3

of the table given below:-

By order of the Court/-

Sd/-Manoi Prasad
Registrar Ceneral

Copy forwarded to the Principal District & Sessions Judge Gumla, Haz-aribagh, Daltongani & Dhanbad for

information and comnrunication to the Officer concerned/Principal Secretary, Department of Personnel,

Administrative Reforms & Raibhasa, Govt. of Jharkha-nd, Rancfu / the Principal Secretary, taw (Judicial) Departnent,

Govemment of Jharkhand, Ranchi / the Accountant General (A&E), Jharkhand, Ranchi/ the CentrilProject Co-

ordinator, e-Courts Proiect, High Court of Jharkhand, Rarchi with a request to take necessary steps for uploading in

the official website of this Court/ Dy. Commissioners and Superintendent of Police of the concemed Districts for

information and necessary action

Registrar Ge ral

Sl. No. Name of the officers with designation and present place of posting (with

JudBeshi p/Depart ment).
Name of the

District

I 3

I Mr. Manoranian Kumar No.II
Chief Judicial Magistrate, Cumla

IUOT to Daltotqntl ns Ciail ]udge (Sqrior Diuision)l

Daltongani

Mr. Raiiv Tripathi
A.C.J.M.-cum-Civil Judge (Sr. Div.) - I, Dhanbad

IUOT to Hozaibagh as Cioil ]udge (Senior Dirision)l

Hazaribagh

Memo. No. ).S.X..S"/lpott. -......-.....-....................................... oatea nanctri the 04o Aprl zOzS

t{



IIICTI COUI(T OF IH KHAN D ITANCHI
NOTIFICATION

THE O4Ih APRIL. 2025

No. JDt a, ln exercise of the powers confered unrler Sub Section (2) of Section 10 of the

Bharatiya Nagarik suraksha sanhita, 2023, the officers named in Column No.2 are also

appointed as Additional Chief Judicial Magistrate for the Dishict mentioned against their
names and to vest them with all the powers of a Chief Judicial Magistrate under the Bharatiya

Nagarik Suraksha Sanhita, 2023 (46 o( 2023), or under any other law for the time being in force as

the High Court may direct, which they will exercise only in the District/Subdivision mentionetl
against his name in Column No.4.

By Order of the Court/-

Sd/-Manoi Prasad

Registrar Ceneral

o. No. rs56 tt Date anchi the 04rh A ?025

Copy forwarded to the principar District & sessions ludge, .lamshedpur, Daltonganj, Giridih &
Hazaribagh for information and communication to the Officer concerned/ principal Secretary,
Department of Personnel, Administrative neforms &Rajbhasa, Govt. of Jharkhand, Ranchi / the
Principal secretary, Law (Jucriciar) Department, Government of Jharkhancr, Ranchi / the Accountant
General (A&E), Jharkhand, I{anchi/ the cenhal project coaordinator, e-courts proiect, High court of
Jharkhand, Ranchi with a request to take necessary steps for uploading in the official website of this
Court/ Dy. Commissioner and Superintendent of Police of the concerned District for information ancl
necessary action.

Ilegistrar ral

\\wt]5---

SI

No.

Name of the Officers with dcsignation and present
place of posting.

Namc of the
District

Name of the
Subdivision

1 ') I
I Ms. Sushila Soreng

Civil Judge (Sr. Div.)-culr-J.M., Janrshedpur

IUOT to Dalto Ciail ud (Senior Diaisiotr)l

Daltonganj Daltonganj

2 Ms. Kumari Nitika
A.C.r.lvl.-cum-Civil ,udge (Sr. Div.) - I, Ciridih

UOT to Hazai h ns Ciuil ud (Srttior Diuision)l

Hazaribagh Hazaribagh

.:}



HIGH COURT OT IH AI{KHAND, ITANCHI
NoTI FICATION

THE O4'h API{IL,2025

r'ro. tot A:The Civil Judge (Senior Division) named in Column No. (2) of the table given below is

aPPointed as Civil Judge (Senior Division)-I in the Judgeship to be stationed ordinarily at the place

mentioned in column No. (3) of the table.

As hdicated ir Column No. (4), the Civil Judge (Senior Division)-I is also vested with the powers of
a Judge of a Court of Small Causes with the necessary pecuniary and territorial juriscliction for the kial of
suits cognizable by such a Court.

The powers vested as per Column No. (4) shoulcl not, however, be exercised by the Officer
concerned unless it is published in the lharkhand Gazette or the District Gazette.

By order of the Court/-

S{/-Manoi Prasad

Registrar General

Mcmo. No. --. ./Aoptt. ...... Dated Ranchi, Ihe O4th ADril. 2025

copy forwarded to the Principal District & sessions Judge, Jamshedpur, Daltongani, Giridih & Hazaribagh for
inforDation and communication to the Officer concemed.

The concerned PrinciPal District & Sessions Judge is requested to see that the notification is published in the
District cazette within the time prescribed as per court's lefter No.79gg-g020 dated 11.06.19g6.

Sd- Manoi Prasad

Registrar General

Menro. N".1.53. $ pptt. ,...,......,... Dated Ranchi, the 04Lh ADri 1,2025

Copy forwarded to the Principal Secretary, Department of personnel, Administrative Reforms &Raibhasa, Govt.
of Jharkhand, Ranchi / the Principal Secretary, Law (Judicial) Departnrent, Governnrent of Jharkhand, Ranchi / the
Accountant General (A&E), Jharkhand, Ranchi/ the Central Pro,6 Co-ordinaro!, e-Courts proiect, High Court of
Jharkhand, Ranchi with a request to take necessary steps for uploading in the official website of this Court/the Dy.
Commissioner of the concemed District for infomration and necessary action.

(Ihe concerned Dy. commissioners is requested to get the notification published in the District Gazette within
fortnight from the receipt of tiis order). 

\_j 0 I
\ L^*-\A_1

Regishar Genelal
r4tqt,j-

st.

No.

Name of the Officers with
Designation and present place of
posting (with iudgeship) [UOTruOp,
if anyl

a) DesiSnation at the new station

b) Place where the officer is to be
ordinarily stationed at

c) Name of the iudgeship in which
appointed on transfer

Special powers with which
the officer is vested at the
new station.

I 1

I Ms. Sushila Soreng
Civil Judge (Sr. Div.)-cum-J.M.,
Janshedpur

IUOT to Daltonganj Cioil ludge (Senior
Diaisiort)l

a) Civil Judge (Sr. Division)
b) Daltonganj
c) Daltonganj

S.C.C. powers of Rs.1500/-
within the local limits of
Daltongani Munsifi.

2. Ms. Kumari Nitika
A.C.J.M.-cu nr-Civil Judge (Sr. Div.) - l,
Giridih

[UOT to Hazaribagh as Cioil ludge
(Senior Diuision)

a) Civil.f udge (Sr. Division)
b) Hazaribagh
c) Flazaribagh

S.C.C. powers of Rs.1500/-
within the local limits of
Hazaribagh Munsifi.



HIGH COURT OFIHARKHAND, RANCHI
NOTIFICATION
THE 4th April,2025

po. \b) e, The transfer order issued vide this Court's Notification No. 85/Apptt. riated 26tr'

March, 2025 in respect of Ms. Ruchi Dayal, Deputy Director (taw), SKIPA, Ranchi [mentioned at Sl.

No.41l is hereby recalled. Further, the Court has been pleased to retain her on the post of Deputy

Director (Law), SKIPA, Ranchi.

Accordingly, the aforesaid Notification of this Court bearing No. 85/Apptt. dated 26rh

March, 2025 stands modified to the above extent only.

By order of the Court
Sd/- Manoj Prasad
Registrar General

Memo. No. rs99 /Apptt. Dated the 4'h Ap ril,2025

Copy forwarded to the Principal Secretary, Department of Personnel, Administrative

Reforms & Rajbhasha, Government of Jharkhand, Ranchi / the principal Secretary, Law (Judicial)

Department, Government of Jharkhand, Ranchi / The Accountant General (A & E), Jharkhand,
Ranchi / the Central Project Co-ordinator, e-Courts Project, High Court of Jharkhand, Ranchi with a

request to upload the same on the official website of this Court / the Director General, SKIpA,

Ranchi / the Principal District & Sessions Judge, Daltonganj and the officer concerned for
information and needful .

Registrar neral

t"\'tt4-



HIGH COURT OF JHARKHAND, RANCHI
N o TIFI CATI ON
THE O4TH APRI L, 2025

No' llo l ln exercise of powers conferred under sub-section 3 of section g of the Bharitya Nagrik suraksha
sanhita, 2023, the court has been preased to confer the powers of ludiciar Magistrate 1'r crass upon the
Judiciar officers named in corumn no. 02 to b€ exercised at his respective prace of new posting, shown in
Column no. 03 of the table:-

The concerned principar District & sessions Judges & the Judiciar commissioner, Ranchi are
hereby directed to use their own discretionary powers in distributing judicial works to the aforesaid officers.

By Order of the Court,
Sd/_ Manoj prasad

Registrar General

MemoNo. \6ol lnpptt. Oated Ranchi the O4b April, 2025
Copy forwarded to the Principal secretary, Department of personnel, Adminlstrative Reforms

& Rajbhasha, Government of Jharkhand, Ranchi/ the principar secretary, Law (Judiciar) Department,
Government of Jharkhand, Ranchi/ the senior Accounts officer, G.E. 5, Accountant Generar (A&E)
Jharkhand, Doranda, Ranchi/ the concerned principal District & sessions Judges & the Judicial
commissiner, Ranchi for information and (communication to the officers concerned)/ the centril project
co-ordinator, e-courts project, High court of Jharkhand, Ranchi with a request to take necessary steps
for uploading the same to the official website of this Court.

Registrar neral

h\qt"d--

sl.
No.

Name of the officer with desig
posting

n and present place ofnatio New place of posting
on transfero7 o2 o3

1 Ii1 aM n hS M sh ra D u Secretaep ty H) L5Ary
U To to Ra ch Ranchi

2 inav, Secretary, DLSA, Jamtaralvlr. Abh
U.O.T. to Ranchi Ranchi

3 t'1 twRi ka 5is hn9 Ul S lvDdge UD mka
oU toT nRa hC

Ranchi

4 pl s N ma a .l dU e Di!l UG m a
oU T to nDha dba

Dhanbad

5 rl"l mKU a IYo G dr1 h
U.O.T. to Dalton an

Daltonganj

6 slvl aSon m nish o Sec reta DLSA G d hry
U To to aD Iton a

Daltonganj

7 sI't eena lvC ) vDudge t'1J Ga a
oU T to Da Ito n

Daltongani

\{"

Kumar

AcJM-cum-Civit )- I,

)-cum-J[4,CrvilBarla, (sr

Saurav Gautam,

(sr.Kumari, )-cum-



The Principal District & sessions ludge, seraikella-Kharsawan is hereby directed to use his own
discretionary powers in distrlbuting judicial works to the aforesaid Omcer.

By Order of the Court,
Sd/_ Manoj prasad

Registrar General

MemoNo. l(of lapptt. Dated Ranchi the 04th April, 2025
copy forwarded to the Principal secretary, Department of personnel, Administrative Reforms

& Rajbhasha, Government of lharkhand, Ranchi/ the principar secretary, Law (Judiciar) Department,
Government of Jharkhand, Ranchi/ the senior Accounts officer, G.E. 5, Accountant Generar (A&E)
Jharkhand, Doranda, Ranchi/ the Principal District & Sessions Judges of Bokaro, seraikella-Kharsawan &
Giridih for information and (communication to the officer concerned)/ the central iroiect co-ordinator, e-
courts Project. High court of lharkhand, Ranchi with a request to take necessary steps for uproading the
same to the official website of this Court.

[The representation submitted by t4s. Dhriti Dhairya is allowed and accordingly she is not entiged to get
transfer allowance including disturbance / displacement allowance.l

tt \w(,tc-

st.
No.

Name of the officer with d
posting

on and present place ofesignati

on transfer
New place of posting

o7 o2 o3
Ms. Dhriti Dhairya, Addt. Civil
[U.O.T. Addl. Civil Judge (Jr.

Judge (Jr. Div. )-cum-Jt 1, Bokaro
Div.)-cum-JM, Giridihl

the Materni Leave.ust after availinment# She will oln her new ass

Seraikella Kharsawan

HIGH COURT OF JHARKHAND, RANCHI
NOTIFICATION
THE O4IH APRIL. 2025

No'!uA: In exercise of powers conferred under sub-section 3 of sectron 9 of the Bharitya Nagrik suraksha
sanhita, 2023, the court has been pleased to confer the powers of Judicial lvagistrate 1,r class upon the
Judiciar office' named in corumn no. 02 to be exercised at her respective prace of new posting, shown in
Column no. 03 of the table:-

\G.M
Registrar Geleral

1



HIG H U RT OF JH AR KHAN D, RAN CH
T

I
F o

THE o4 Apr 0 5

ilo,\l ?^1. The Judicial officer named in Column No. 2 is designated as Additional Civil Judge (JuniorDivision) at the place mentioned agajnst her name siven in Column No. 3 of the table gjven below

The Principal District Judge, seraikella-Kharsawan is hereby directed to ensure the transfer of civirGses to her court as per requirement, in terms of the provisions
Assam Civil Court,s Act, lgg7. 

ur rne provrsions of sectjon 13(2) of the Bengal, Agra and

By order of the Court,

il';#:??jj#l
Memo No. l60t ,orr.r. r

Rajbhasha, .:3;;,-,."1"il'iJhe 
Principar secretary' ***"It::ff:##:1ilL"-::",,, -

*::til"t# t*, d} fu #i f :..]ir#:il,t ; il, f ffj ffi:*:; :.1
concerned)/ the centrar *","o .",-.-,"","i ;;;il'il:':;fi ::f"ff il:H:;iJlJ:1il:lto take necessary steps for uploading the same to the offlcia, website of this Court.

,n\4{

Sl. No. offiaN me of the cer th desi tina noI ndaresen t ace of n
01

Name of Judg eship/place
o2

o3

lU.O.T. Addt. Civil Judqe (Jr. Div.)-cum_JM, Giridihl

Ms. Dhriti Dha
JM, Bokaro

irya, Addl. Civit Judge(lr. Div.)-cum-
Seraikel la-Kharsawan

ru.-[.{
Regiskar G{herat

1


